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O.A./320/88 

31.5.1991. 	Present : None present for the applicant. 

Learned advocate Mr. 13.R. Kyada 

for the resoonlent. 

Neither applicant nor his advocate present. 

The caee is adjourned to 2nd July, 191. 



O.i- ./3 20/88 
lug  

Date 

2.7.91 

Office Report.. ORD E R 

Present : Mr.$.H.Asrani, learned counsel for 

the applicant. 

Mr.B.R.Kyada, lerned counsel for 

the respondents. 

Mr.S.H.Asrani, learned counsel for 

the applicant requests for adjournment. 

Allowed. The case be posted on 3.7.1991, 

for final hearing. 

C7( Sa'?ithana rishnan ) 	 ( P.H,Trivedj 
Judicial Member 	 Vice Chairman 
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